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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: AT HYDERABAD.,

0.A. 216/94

Leglavathi
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1. Union of India, Rep. by its
chief of the Air Staff,
Air Head Qua ter,
R.K, Puram, New Delhi,

2. Joint Director of Personnel,
Civilian, Yayu Bhavan,
Air Head Quarter,
New Delhi,

3. Air Officer, .
Commanding = in - Ehief
Head Quar ter,

Training Command,
Indian Air foree,
Bangalore,

4, The Commanding Air Force
Dudigal, Hyderabad,

e

Counsel for the Applicant

e

gounsel for the Respondents

CORAMN: ' '

THE HON'BLE :5HRL A8/ GORTHI
gy

Academy,

_es Applicant,

Mro N Ashok Kumar

Mré NoU. Ramana, Addl. OGSC.

-'02

Dt, of Decision : 18.4.199&.;

s Respondents,




0.h.N0.216/54.

JUDGMENT Dt: 18.4,.%94.

SH i MEMBER (ADMN.)
(AS PER HON'BLE SHRI A.B.GORTHI, MEMBER (ADM

Heard Shri N_Ashok Kumar, learned counsel

for the applicant and Shri %.V.Ramana, learned

standing counsel for the respondents,

2 Admit. Smt. Leelavathi, widow of 1§te

Shri G.V.C.Thambi has filed this OA requesting for

"a direction to the respondents to give appointment

on compassionate grounds to her son Shri V.C,Ram

Murthy,

3. . The learned standing counsel for the respon-
dents has drawn my attention f&f}the Air Force |
Academy, Hyderabad letter No,AFA/B004/7/9/PC, dated .
19.3.1994 by means of which the son of the applicant
hag been offered the temporary post of Watchman in
the scale of pay of B, 750-940. Another letter from
tee applicant addressed to the Commandant, Air Forcé
Academy dated 21,.3.1994 is also shown to me, In
that letter, the applicant has made a statement

that as her son has been given the appointment as
Watchman, she is makingirequest to the Tribupal to

P e nean Shri Ashok Kumar, 1earnéd
counsel for the applicant states that keeping in view
] ::a.l . !
the applicant’son's education gualifications, the
: h L A
respondents could have offered him aﬁnfppropriate
job instead of zppEkmkxmERX appointing him as Watchman
5 l;:-' N
This-aspect ig=e matter te=¥Fe left to the respondent:
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examine and take a decision in the best interest

the organisation,

As the applicant's son has since been given

the appointment‘on cowpassionate grounds, this 0OA

has become infructuous and it is, therefore, dismissed

at the admission stage. MNo order as to costs.

MEMBER (ADMN, }

DATED: 18th #pril, 1994,

Open court dictation, /%Hd@'
: - R v

Deputy Registrar(J)ccC

To

vsh

1. Tne Chief of the air staff,

Union of India, Air Head Quarter,
R.K.,Puram, New pelhi.

The Joint Director of Personnel, Civilian,
¥ayu Bhavan, Alr Head Quarger, New Delhi.

The Air Officer, Commanding-in-Chief,
Head Quarter, Training Command,
Indian aAir Force, Bangalore.

The Commanding Air Force academy,
Dundlgal, Hyderabad,

6ne copy to Mr.W. ashok Kumar, Advocate, CAT.Hyd
Cne copy to MI N VeRamana, Addl.CbSC.CAT.Hyd.

One copy to Nikrary, CAaT.Hyd.

One sparecopy.
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ICE V.NEELADRL RAQ®
VICE CHAIRMAN ot
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THZ HON'BLE MR..B.GORTHI 3 MEMBER(AD)

THE FON'BLE MR,TUGCHANDRASEKILR REDDY
MEMBER( JUDL )

THE HGN'BLE M «R RANGARAITAN 3 M{ADMN)
Dateds l%-(\ ~1994
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Admjtted and Interim Directions
Issued, *

Allowed

Disposed of with directiorns

A — &
Dismis ed..&—s t@»A’OMW\G M
Dismissgd as withdrawn.

Iismisded for Default.
Re jecfed,/Ordered.

No order as to costs. /z)
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